ACT No. T ok 1930.

. [PASSED By THE INDIAN LE'GISLATURE.] '

(Recewed the assent of the Gover'nor G’eneml on the L‘)'th
February, 1930) ‘ ' :

-

An. Act further to amend the Provxdent Funds Act, 1925 for
certain purposes.

"HEREAS it is expedient further to amend the Prov1dent
Funds Act, 1925, for the purposes- heremafter appear— ,

k : ing; Itis hereby enacted as follows:— -
shiort title, 1. This Act may be called the Prov1dent Funds (Amend- "
1 ment) Act, 1929.

Amendmont of 9. In section 2 of the Provldent I‘unds Act 1925 (herein- XI_X;&f 1926,

soction 2, 450 after referred to as the said Act),—

(a) in clause (a)— -

(?) after the words **life insurance,’ the words “ or
the payment of subscriptions or premia in respect
of a family pension fund ”’, shall be inserted;
and ' '

(@) the- words ‘‘ credited in respect of any such sub- -~ - s
 seription or deposit ’ shall be omitted ; N
(b) in clause’ (b), for the words “ or otherwise in 1espect
of a subscription to, or deposit in,”” the words ‘& « ~ - -
subscription to, or depos1t. or balance at the credlt
of an individual account in,”’ shall be substltuted
~and . . : ‘

1T

i

(c) in clause (e), the words credited'in respect of» 'siich, '-
_subscriptions or dep051ts ** ghall be omitted. '

o - 8. Sectlon & of the said Act shall be:numbered as sub-

Amend;
*ectlaﬂ%m?ci, of sectlon 8 and the followmg sub-sectlons shall

XIX of 1925,

¥ (2) The Governor General in Councll may, by notifica-. . - e
“tion in the Gazette-of India, direct that the pro- '

_ visions of this Act shall apply to any Provident
Fund established for the benefit of the employees

' o o S of
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oriof any group of auc-h m%tltutlons a.nd

Government Provident Fund and the authonty
: havmg custody of the Fand were the. Government:

) o maklng the contributions referred to in that sectmn
o N - were the Government. .
(3) The Governor General in ‘Counecil- may, by notlﬁca-

name of any’ pubhc institution he may deem fit,

“'been made by this Act.””.
4 The followmg Schedule shall be. added to thessald Act.
' X1% of?LQhEEA o namely O, _ _ .

,

“ THE SCHEDULE.
Last 'OF_ II\I‘STITUi‘IQNS,.‘

“[See sub-section ©) v_oj‘ section 8.
. The Paét‘eui‘ I‘nstit'ut'e of India, Kasa\ﬂi _
The Calcutta. Improvehxent ’.I‘rlbunal
. A Court of Wards.
The Indlan Central Cotton Comm1ttee ”

__’l‘he Trustees for the European Hospltp,l for mental
' ."f‘dlseases at Ranchi. :

o » e R0

‘atmnal Assomatmn for supplymg female medical

e _d to the women of India.

A College aﬁ"lhated to a- Unlvermty estabhshed by
Statute 4 : .

x
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‘ of any. of the mstltutlons spemﬁed in the Schedule,' _ -
the_ R

accordingly, as if such ,Prowdent Fund were.m | .

: ;rovmed that section 6 shall apply ag if the, authorlty- :

tlon in the Gazette of Indm add te the Schedule the

and any such:-addition shall take eEect ag if 1t had ‘




